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(iii) Foreign delegations are jpvited
and encowraged to visjit India tg view
Indian films for selectior an@ purchase,
entered

(iv) The .Corpofation has

irio exclisive agency agreements with =

the State Agencies of some countries.

(v) The Corporation has 3 Regional '

Office in London ;5 promote export of
films, ‘

(vi} Festivals of Indian filmg are o1-
canised in various countriegs ynder the
Cultural Exchange Programme gr
otherwise create. gn interest in Indian
films 9broad. :

(vii) The 'Corporatibn has constitu-

ied Regional Film FExport Advisory
Committegg at Madras, Bombay . and
Caleutta and a Central Film Export’ Ad-
visory Committe. at Bombay jointly
with Film Industry to devise gteps to
boos; exports,

(vili) The Corporation seeks help
from JIndian Embassies abroad to open
up furlner avenues for new markets;

(ix) NFDC has prepared niarketing
toolg like gubfitled prints, videy, casset-
teg and other material for oub]xuty and
distribution ~ during film  féstivals s
well as through."the London office,

(x) NFDC gives advances|loang to
exportery for preparation ,f print mate-
rial etc.

(xi) In the case of countries where
there are foreign exchange cobstraints,
the NFDC s exploring the possibility
of accenting payment jn local currency.

- » Percentage of penalty realized for
- cusfoms officials

132. SHRI
HAR: Will tpe
pleased to state:

BHAGATRAM MAN-
PRIME MINISTER be

{a) whether jt jg o fact that Customs
officials are entitled to 5 percentage of
the penalty amount ‘realized from the
importers of Cargdo whose goods are not
- cleared i time and if 5o, the details
thereof; and %,
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4 .
(b) what was the amount of
penalty collected during
by Government?

such
lne last two years

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI): (a) and (b)

Undep the provisions of the Customg Act,

¥ any imported goods are not cleared
for home copsumption or werchoused or
transhipped within 45 dayg from the date

‘of unloading (or within such further time

as the proper officer may allow) or if the
title of any.importeg goods is relinquish-

'.‘cd, such goods, afte, potice (o the im-

‘porter’ and .with the permission of ¢he

proper officer are sold by the person
having the custody thercof,
The custody of imported goods s

generally with the Port Trust at sea
ports, International Airports Authority of
India at the Aimporty and Railways or
Central Warehousing Corporatiop at the
Inland Containe; Depots,

Sale proceeds of gonds (other than
confiscated goods) are applied to payment
of the expentes of the sale, payment of
freight to tae carrier, * payment of duty
opn the gO‘OdS, etc. as per the -préViSiﬂOﬂS ’
under the Customg Act.

Np penalty is realised from jmporters
of cargo whose goods are pot cleared in
time, and, therfore, the question of per-
centage of nenaltv being given lo Cus
toms Department/officials does not arise,
However, finesjin-lien f confiscation,
wherever imposed are appropriated in
accordance with the provisions of  the
Customs Act,

Computerised chegues in the Nutiona!ised
Banks

"‘]33 SHRI V. RAMANATHAN: Will
the PRIME MINISTER - he plessed to

state:

(a) whether it is a fact that evep after
the introduction of Magnetic Ink Character
Reccenition” system of computerised che-
ques in the nationalised banks the deposi-
tprs are finding it difficulr to have their che-

"ques credited to their accounts in time; and



